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o August 29,
0 i Devi was
rushed to the
primary health
centre (PHC) in Rajod town
of Madiya Pradesh’s Dhar

district. Her abour pain
had begun Iy AL
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In India’s cleanest city, rats in a hospital

Twarinfants died this monthafter rats bicthem o the NICL of a government hospial in Indore, sparking outrge, However, the Madhva Pradesh government claims that the

cause of death was pre-existing medical conditions. Mehul Malpani reports on the gaps in Invgdene and safety standards and the overburdened public healthcare system

the PHC, about 5 km from
her parents’ home In Nan
dana village, Dr. Anil Bha-
ware referved her to the
district hospital, 65 km
awity, i there was a pregs-
nancy complication and
the PHC lacked oxvgen
support. Devis husband,
Deviam Katars, and her
father, Harichand Meda,
rushed w0 arrange for a
private van as the govern-
mencrun 108 ambuknee
was out of service.

1n the early hours of Au-
gust 30, Devi gave birth to
a girl, The child had con
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geninal anomalles and was
referred to the Maharaja
Yeshwantrao (MY) Hospl-
1al, one of the State’s lar-
st government-run medi-
cal facilities, in Indore.
While Devi remeained ar the
district  hospital, Katara
and Meda nushed the in-
fant to Indore in an ambu-
lance, On Seprember 6, De-
vi saw hier baby wrappedin
plastic covers in a carton,
Later, the couple found out
that rats had binen off four
fingers of their daughter's
hand.

The child was one of
two Infants bitten by rats at
the neonatal intensive care
it (NICLD of thee MY Has-
pﬁa! On August 30, the
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Taughter of farmers from
Dewas district had been
bitten, an imemal commir-
tee report confirms.

The two girls died on
September 2 and 3 respec-
tively, The tragedy sparked
outrage.

As the news of the
dearhs spread, the admi-
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4 four-member internal
committee was formed o
probe the incident after
State Public Health and
Medical Education (PHME)
Commissioner Tarun Rathl
issued a notice to D Ar-
vind Changhorfa, Dean of
the Mahatma Gandhi Me-
mertal  Medical College
(MGMMC), to which the
hosplial is affillated. Chief
Minister Mohan Yadav and
his deputy Hajendra Shuk-
la, who alsa holds the
Health portiollo, lssued
statements and assured pe-
ople that strlet acton
would be raken against

those responsible,

While Shukla admitted
that pest control was not
done in a timmely mammer at
the hespleal, Yaday said “a
permanent solution will be
found o prevent  such
incidents”.

Soon, the Natkanal Hu-
man Rights Commission
and the National Commis-
sion for Protection of Child
Rights lssued notices 1 va-
rious government authori-
thes,

The Madhya Pradesh
High Court took suo mofu
cognisance of the matter,
stating that the ineident ap-
pears to be the result of

“gross negligence” on the
part of the hospital admi-
nisrrarion. White seeking o
status report from the go-
vernment, the HE flagzed
the lack of action against
doctors or senior officials.
The court also sent a team
of three senior advocates
to inspect the hospital and
submit a report,

Hours after the court’s
Interventlon on September
10, Dr. Brajesh Lahot,
head of the deparment
{Hol of paediatric surgery
at the hospial, was re
moved from the past,
while acting Hel» Dr. Ma-
noj Joshi was suspcndtd
Medical Sup

Agile Security Force, the
private firm to which it had
outsourced the task. The
haspital adminkstraton al-
so imposed penalty of 21
lakh on Agile Securiy
Force.

In the seams report sub-
mitted to the High Court,
the hospital administration
claimed that the children
died due to underdeve-
loped organs and other ex-
Isting serkous conditions,

Outrage grew after the
hosplial  administration
said on September 2, the
day Devi's child died, that
she had heen  “ahan-
doned”. Katara denies the
allegation. He recalls rush-
Ing o Indore with Meda,
with anly 200 between
them, and admiting his

Dr. Ashok Yadav went on
15-day leave, clting health
TCASONS,

Following the probe
committee's findings that
the pest control team
failed to show up after be-
Ing Informed about the
first rar bite incident, San-
deep Yaday, Principal Se-
crezary of the PHME De-
partment. directed HLL
Infratech Services, which
was contracted for the job,
to terminate the services of

daughter to the NICU of the.
hospiial,

“After reaching there,
the ‘ambulance man'
asked us for some money
even though It was a go-
vernmemnt service. We tald
him we only had 200, but
e insisted, so we gave him
the money,” Katara says,

Meda claims he saw rats
outside the KICU and Inva-
tious parts of the MY Hos-
pltal.  “Khar jalse  mote
choolie the (There were rats

The main building of the MY Hospitak in Indore, Madya Pradesh,
where hwo infamts were bitten by rats inside the NICU. s gakugu

as large as rabbits)” he
BYS.

He claims that his
granddaughter was not “as
sick as the hospital claims
she was”, “We belleve she
died because of the rat
hites,” he adds.

On September 6, Katara
and his family, who belong
to a Scheduled Tribe, ar-
rived at the hospital in In-
dore accompanied by Con-
gress MLA from Dhar's
Sardarpur Assembly con-
stituency Pratap Grewal
and activists of the Jay Adi-
vasl Yuva Shaku Sangath-
an, a tribal outfir. They
stagred a demonstratlon al-
Teging that the hospital had
kept them In the dark
ahout their child’s death.

During the hearing in
the High Court on Septem-
ber 15, the Bench asked the
State government why an
FIR had not been reghs-
tered in the matter.

The MY Hospital s lo-
cated in the heart of In-
dore, a cliy that for the
past cight years has been
declared the cleanest city
in the coumtry by the Cen-
ral government. There are
rat traps placed across the
hosplial, especially in the
pacdiatric ward on the se-

cond floor,

On the lower floors, in-
cluding  the basement,
where most roems are
used for storage purposes,
there is a strong smell of
blesch, The corridors are
wet from washing. While
MOSE Te0ms are shat, some
are packed with old furni-
e and mattresses. Dis-
posable plates with nom-
feen mied with rat polson
are seen in several places.

Tara Chand, a sanitition
worker with the hospital,
says a drive to catch o
dents is in progress. “There
fs this drug frat pokson]
everywhers, so we are find-
ing many dead rms” he
SaEYE.

Patlents, thefr  aten-

tiemts and thelr amendants
Jeave their food under the
beds,” she says,

Pramod Ahirwar, a resi-
dent of Khandwa who s
admitted to the hospital
with a fractured leg, points
out that there ar= delays in
cheaning the wards. “Yes,
there are bins but they are
open. If they are not
cleaned at regular inter-
vals, rats will sl come
searching for food,” he

iy,

Adesh Rajak, who is at-
tending o his grandfather
at the district hospital in
Damoh, highlizhis several
issues with cleanliness and
the hosplial staff’s beha-
viour. *If you ask for so-
mething to be ceaned, It

Annther senfor doctor
at the hospital raises the
problem of shorage of
rursing stafl, “Ideally, inan
TCU, wne nurse sttends 1o
three beds, while in our
TG, there are threefour
murses for 20 patients. All
this reduces the number of
working hands,” the doc-
tor says on condidon of
anomymity.

A senlor Health Depart-
ment officizl in the State
capital Bhopal alio ex-
presses displeasure at the
manner In which nursing
stafl at the MY Hospital
were terminated, “Follow-
ing outrage, immediate ac-
ton  was  anneunced
against the nursing staff
without hearing their side

dants, and staff reflect on | will not happen at once. | or even probing the matter
issues that pose a challenge | The outside of the hospital | nand  finding  the oot
in keeping the [facility | Jooks clean. but inside, the | cause” the official says.
clean. Ravindrn Malviva | wallsare stined with betel | The sentiment was echoed
and Aman Shinde, who | quid and tobacco spit,” he | by several nursing staff
were in charge of Agile Se- | says. members st the hospital.

curity Force, blame the D, Arvind Shukla, act- Dr. Anand Rai, an KTI
abundace of food served | ing Dean of MGMMGC r]ur nctivist and whistle-blow-
by wvarious cf ing the Tt- d in- | er, also ¢ fons the go-
groups and local leaders at | spectlon,  ackno vernment action on doc-
the hospital. “You will ind | the food distribution and | tors  and  nurses  and
vans serving visltors and al- | wastage problem. He re- | critlelses It for “golng sofi™

tendants. There is so much
varbaty of foed that peoplke
throw away onc item as
se0n @5 someone offers
them a new one.” savs Mal-
viya. Shinde adds that rot-
ten food atrracts rats and
Insects and “everybody Is
connected to some polit-
clan or official, and we are
tedd nat to interfere”. They,
however, insist that pest
control is carried out regu-
Barly at the hospital. “But it
is done inside the build-
ings.” Shinde says.

Jvoti Goel, 2 nurse at the
hospital, says the problem
persists cven in the wards.
“There wre garbage bins In
each ward but some pa-

flects on the fssucs that
lead to poer hyglene at gu-
vernment facilities. Ar the
wp are insdequate Infras
tructure and patient bur-
den, he says. While the
MGMMC, formerly King
Edward Medical School,
was established in 1845,
the MY Hospital was bailu
in 1955 and contimues to -
main ene of the langes
miedical facilities in central
Indla. “It's an over 70-year-
old building. So, namrally
It cannot survive with just
regular maintenance” he
says, “Mix an old bullding
with unattended food and
you have a perfect recipe
for rodents”

om the company responsi-
ble for pest control. “A
mere fine of # Lakh is nath-
I for a company, which
has a contract worth
crores per year,” Dr. Ral
saysHe also alleges “muli-
Layered cormuption” In the
maintenance of such out-
soureed services at povern-
ment facilities. “All such
contracts are lssued
firms cwned by or linked
o senlor politclans or bu-
reaucrats. The company in
guestion  here s lsell
finked 1o an influendal 145
olficer [n Bhepal” he
alleges.
mehul.malpant
@ thehtindico.in




Alookalike of sameer %
Wankhede in astll
fromthe show
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The former NCB officer has moved the Delhi
HC alleging defamation, daysafier the
Aryan Khan dircctorial dropped online

Rishabh Suri

rishabh.surigh noustantimes.com

ormer Narcotics

Control Bureau {NCB)

zonal director Sameer

‘Wankhede, who

arrested Aryan Khan
ina 2021 drug case, as moved
the Dellii High Court. He's
seeking a permanent
injunction on Aryan’s
directorial debug, The Ba**%ds
of Bollywood, claiming a scene
in the show featuresa
‘mocking' lnokalike of him,
ameng other things. The
matter will be heard in the
court today.

A sourceclose to the matter
tells us, “There are four
reasons why Sameer decided
to take this step. First, there's
an insultto the national
emblen’s moo, Satyameva
Jayate. Sormeone shows a
midale finger toit, wiich
wvinlates the provisions of the

1971 National Monument
Protection Act. Second, the
show insults anti-drug
agencles like the NCB."

The insider continues,
“Third, the Aryan Khan drug
case is pending before the
EBombay High Court: one writ
was filed against e CBLand
the case |5 going on ina
special court. These things in
the show can influence the
outcome of the sub-judice
marter. Fourth, the NHRC
(National Human Rights
Commission) has given a
notice ta the makers for
showing prohibited actions
like vaping and smoking. This
is why Sameer has claimed 32
crore for defamation, which
he will dorate to the Tata
Cancer Memorial Hospital.”

‘We reached out to the
Imakers, Red Chillies
Enterainment and Netflix, but
received no response tllthe
time of going to press.
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NHRC seeks report on death of UTP in SCB

EXPRESS NEWS SERVICE @ Cuttack

THE National Human Rights
Commission (NHRC) has issued
a detailed order seeking a com-
prehensive report into the al-
leged medical negligence that
led to the custodial death of an
under-trial prisoner of Berham-
pur Jail at SCB Medical College
and Hospital in Cuttack on June
24 this year.

The Commission’s directive
was issued on Wednesday on a
complaint filed by advocate
Anup Kumar Patro, a Jeypore-
based human rights activist, al-
leging lapses in medical care.

According to the complaint,
Naresh, a resident of Meham in
Rohtak district, Haryana, was

arrested in a theft case and
lodged at Berhampur Jail for the
past six months. On June 22,
2025, he reportedly fell eritically
ill after consuming food from
the jail canteen and began expe-
riencing severe abdominal
cramps.

He was first taken to the jail
health centre, and subsequently
admitted to MEKCG Medical Col-
lege and Hospital, Berhampur.
Duetothe worsening of his con-
dition and the unavailability of
an ICU bed at ATIMS Bhu-
baneswar, he was finally shifted
to SCB MCH, Cuttack. However,
ICU bed was not provided to him
there as well and without proper
treatment he eventually suc-
cumbed on June 24,

Taking cognisance of the
complaint, the NHRC in the Sep-
tember 24 order directed the dis-
triet magistrate, SB,. and super-
intendent of Berhampur Jail to
submit a detailed report within
three weeks. The report must in-
clude the initial health screen-
ing report, complete medical
treatment records, inquest
panchnama, postmortem exami-
nation report (typed copy), CD
of the postmortem, viscera
chemical and histopathology re-
ports (if applicable), and the fi-
nal cause of death based on FSL
findings.

Further; the NHRC has called
for the magisterial inquiry re-
port, and if applicable, the ac-
tion taken report based on the

magisterial findings, the status
of any departmental or criminal
proceedings, and CB/CID in-
quiry reports. The registry has
also been instructed to coordi-
nate with the Odisha State Hu-
man Rights Commission to de-
termine if they have taken
cognisance of the case,

The complaint also seeks ac-
countability from the chief sec-
retary of Odisha and appropri-
ate compensation for the
deceased’s family, citing gross
negligence in medical care dur-
ing judicial custody:

The NHRC has asked for an
action taken repart to be submit-
ted within three weeks from the
receipt of its order. The matter
will be reviewed thereafter.
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Lalmohan Patnaik |

Cuttack: National Human
Rights Commission (NHRC) on
Wednesday sought within three
weeks a detafled report from Dis-
trict magistrate (DM), Superin-
tendent of Police (SP), and jail su-
perintendent of Odisha’s Ber-
hampur district over an under-
trial priscner's death on June 24
allegedly due medical negli-
gence,

Naresh, a native of Haryana's

Rohtak district lodged at Ber-
hampur jail for six months in

Times of India, Chennai, 26/09/2025
Page No: 1, Size: 48.92cm x 13.44cm

connection with a robbery case,
complained of severe stomach
cramps after consuming food at
the jail canteen on June 22. He
was rushed to the jail health cen-
tre before being shifted to MECG
Medical College in Berhampur.
Ashiscondition worsened, he
was referred to ATIMS Bhubanes.-
war, but no ICU bed was available
there. He was then taken to SCB
Medical College in Cuttack,
where he was reportedly denied
[CU admission again and was al-

legedly left in general ward with-
out treatment. He died two days
later.  Jeypore-based human
rights activist and advoecate
Anup Kumar Patro complained
to NHRC, alleging medical negli-
gence leading to Naresh's death.
He also sought eompensation for
the bereaved family.

NHRC has sought a detailed
reportonthecircumstanceslead-
ing to Naresh's death, initial
health sereening reports, chron.
ological medical treatment sum-

mary, post-mortein report, CD of
the autopsy and viscera examin-
ation results, if applicable. The
commission has also asked for
the magisterial inguiry report
and any related action taken re-
ports, along with updates on de-
partmental or criminal proceed-
ings, and CB/CIDfindings, if any

It has instructed its registry
to coordinate with Odisha State
Human Rights Commission toas-
certainif ithas taken cognizance
of thecase,
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Institution for blind, oldest in India, gets
closure notice, says no paper issued in 1947

Times News NETWORK

New Delhi: Directorate of
Education (DOE) has issued
a final notice ordering the
closure of the Institution for
the Blind on Panchkuian
Road, citing its unrecognised
status and safety concerns.

The institution, mean-
while, defended itself, stat-
ing it cannot provide land
ownership paperssincenone
were issued when it was es-
tablished before Partition
and relocated toDelhiin1947.

The notice, dated Sept 20,
states that the institution is
operating in violation of the
Right to Education Act, 2009,
and the Delhi School Educa-
tion Act, 1973, and orders the
management to immediately
cease all academic and resi-
dential activities.

The institution has been
given two weeks to submit a
compliance report, failing
which penal proceedings in-
cluding fines up to %1 lakh
and 10,000 per day will be im-
posed for continued viola-
tions.

DOE pointed out that the
institution has been func-
tioning without recognition

Rajesh Mehta

NOBLE CAUSE: The institution at present provides free education,
boarding and training to over 100 visually impaired students and is
listed in the Limca Book of Records as the oldest blind school in India

despite repeated reminders
since 2019.

A National Human
Rights Commission fact-
finding report also flagged
inadequate infrastructure
and raised concerns about
minors being housed with
adults, calling it a “grave
risk” to students.

In response, the institu-

tion denied the allegations
and said recognition has
been held up only because of
land ownership papers that
it cannot produce.

“The land—on which the
school is situated—was allot-
ted in 1948 following the ad-
viceof Mahatma Gandhiand
under the supervision of
General Cariappa. Since the

school was founded before
Partition and relocated to
Delhi in 1947, no title docu-
ments were issued. We have
repeatedly requested the
DOE to waive the land docu-
mentation requirement and
grant us official recogni-
tion,” the managementsaid.

Jai Prakash Sharma, of-
fice secretary of the institu-
tion, said the school has sub-
mitted multiple applications
forrecognitionalong with in-
spection reports and clear-
ances, holding health and
water certificates, registra-
tion under the Societies Act
and clearance [rom the De-
partment of Social Welfare
under the Persons with Dis-
abilities Act.

“We are compliant with
all requirements except land
papers, which are beyond
our control. Closing the
school will directly harm the
visually impaired children
who depend on it,” he added.

The institution at present
provides free education,
boarding and training to
over 100 visually impaired
students and is listed in the
LimcaBook of Recordsasthe
oldest blind school in India.
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NHRC seeks report over ‘med negligence’ in undertrial prisoner’s death

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-over-med-
negligence-in-undertrial-prisoners-death/articleshow/124123161.cms

Sep 25, 2025, 10.27 PM IST
NHRC seeks report over ‘med negligence’ in undertrial prisoner’s death

Cuttack: The National Human Rights Commission (NHRC) on Wednesday sought a
detailed report from govt officials over the alleged medical negligence that led to the
death of an undertrial prisoner of Berhampur Jail. Naresh died during the course of his
treatment at SCB Medical College and Hospital, Cuttack on June 24.

The NHRC'’s direction follows a complaint filed by Jeypore-based human rights activist
and advocate Anup Kumar Patro, who alleged that Naresh, who was in critical
condition, was denied an ICU bed and left without proper treatment, ultimately leading
to his death.

In the Sept 24 order, the NHRC directed the district magistrate (Berhampur), SP
(Berhampur) and the superintendent of Berhampur Jail to submit a series of documents
within three weeks. These include a detailed report on the circumstances leading to
Naresh’s death, initial health screening reports, chronological medical treatment
summary, post-mortem report, CD of the autopsy and viscera examination results, if
applicable.

The commission has also asked for the magisterial inquiry report and any related action
taken reports, along with updates on departmental or criminal proceedings, and CB/CID
findings, if any.

NHRC has instructed its registry to coordinate with the Odisha State Human Rights
Commission to ascertain if it has taken cognizance of the case.

The complainant has also sought compensation for the deceased’s family, alleging
medical negligence.

The commission has asked for an action taken report to be filed within three weeks from
receipt of the order. The matter will be taken up thereafter.

According to the complaint, Naresh, a native of Meham in Haryana’s Rohtak district,
had been lodged at Berhampur Jail for six months in connection with a robbery case.
On June 22, he reportedly developed severe stomach cramps after consuming food at
the jail canteen. Jail authorities first took him to the jail health centre and then to MKCG
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Medical College, Berhampur. As his condition worsened, he was referred to AIIMS
Bhubaneswar, but no ICU bed was available there. He was eventually taken to SCB
Medical College, Cuttack where he was reportedly denied ICU admission again and left
in the general ward without treatment. He died two days later.
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Cinema Express

Former NCB officer Sameer Wankhede files defamation suit against The
Ba***ds of Bollywood makers

https://www.cinemaexpress.com/hindi/news/2025/Sep/25/former-ncb-officer-sameer-
wankhede-files-defamation-suit-against-the-bads-of-bollywood-makers

25 Sep 2025, 11:01 am

Sameer Wankhede claimed that the Aryan Khan show portrays anti-drug agencies in
negative light

Former NCB officer Sameer Wankhede, who arrested Aryan Khan in a drug-related
investigation in 2021, has filed a defamation suit before the Delhi High Court against
Netflix and Red Chillies Entertainment Pvt Ltd., the makers of Aryan’s show, The
Ba***ds of Bollywood.

In the plea, Sameer said that the series shows him in a "false, malicious and defamatory
manner". “This series disseminates a misleading and negative portrayal of anti-drug
enforcement agencies, thereby eroding public confidence in law enforcement

institutions," Sameer said in his defamation suit, as reported by ANI.

He also claimed that the show has been conceptualised and executed with the aim of
maligning his reputation in a “colourable and prejudicial manner” as proceedings
between him and Aryan still remain pending before Bombay High Court and the NDPS
Special Court, Mumbai.

Sameer referred to a particular sequence where a character in the show makes an
obscene gesture after reciting the phrase, ‘Satyamev Jayate’ and said that it also
constitutes a violation of the provisions of the Prevention of Insults to National Honour
Act, 1971.

In his suit, Sameer has sought damages of Rs 2 crore from the show’s makers, which
will be donated to the Tata Memorial Cancer Hospital for the treatment of cancer
patients. The plea also seeks court’s direction to restrain the streaming of the show as it
harms Sameer’s personal reputation and also undermines faith in anti-drug agencies.

The Ba***ds of Bollywood was released on Netflix on September 18. It earlier came
under the radar for a vaping scene involving Ranbir Kapoor. The National Human
Rights Commission (NHRC) had issued notice to the Ministry of Information and
Broadcasting and Mumbai police commissioner to action in the matter.
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Statesman

Sameer Wankhede moves Delhi HC against Aryan Khan’s ‘The Ba***ds of
Bollywood’

https://www.thestatesman.com/entertainment/sameer-wankhede-moves-delhi-hc-
against-aryan-khans-the-bads-of-bollywood-1503491425.html/amp

September 25, 2025 4:36 pm

The story of Aryan Khan and his controversial past is back in the headlines again. This
time, it's not about real-life raids or arrests, but a fight over a web series. Former IRS
officer Sameer Wankhede, who led the high-profile Mumbai cruise drug bust in 2021,
has filed a defamation suit against Aryan Khan, his new project, Netflix, and Shah Rukh
Khan’s production company, Red Chillies Entertainment.

The case has moved to the Delhi High Court, where Sameer Wankhede is demanding
that the series be stopped and a permanent injunction placed against it. He is also
seeking damages worth %2 crore, which, he says, he will donate for cancer treatment at
Tata Memorial Hospital.

The controversy began after Netflix dropped Aryan Khan’s directorial project, ‘The
Ba***ds of Bollywood’. The show, produced by Red Chillies Entertainment, reportedly
features a character who resembles a drug enforcement officer.

In the series, the officer character raids a party. This looks much like the real-life
incident when Aryan was arrested. Wankhede has claimed that the portrayal is
defamatory, malicious, and biased against him.

He further argues that the content damages the image of anti-drug enforcement
agencies.

One scene in particular drawn sharp objections. Wankhede says the officer character in
the series shouts the national motto, “Satyamev Jayate”, but then immediately makes
an obscene gesture. He calls this an insult to the slogan, which is part of India’s national
emblem, and has claimed that it violates the Prevention of Insults to National Honour
Act, 1971.

According to him, this is not just defamation but also offensive to national sentiments.
His petition further mentions that the web series might have broken laws under the
Information Technology Act, in addition to the Indian Penal Code.

For Aryan Khan, the shadow of the October 2021 Mumbai cruise raid still looms large.
That night, Wankhede and his team from the Narcotics Control Bureau (NCB) raided a
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luxury ship, claiming to have found drugs at a party. Aryan, along with several others,
were in the custody under the NDPS Act after this incident.
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Sameer Wankhede sues Aryan Khan’s The Ba***ds of Bollywood for %2
crore; calls his debut ‘false and defamatory’

https://www.hindustantimes.com/htcity/cinema/sameer-wankhede-sues-aryan-khan-s-
the-ba-ds-of-bollywood-for-rs-2-crore-calls-his-debut-false-and-defamatory-
101758792984031-amp.html

Sept 25, 2025 03:17 pm IST Samarth Goyal

Sameer Wankhede is also seeking a permanent injunction against the recently released
Ba**ds of Bollywood, directed by Sharukh Khan's son Aryan Khan

IRS officer Sameer Wankhede has approached the Delhi High Court seeking Rs. 2
crore in damages, along with a permanent injunction, against the Netflix series Ba**ds
of Bollywood. The seven-episode show, directed by Aryan Khan, premiered on the
streaming platform on September 18.

According to reports, Sameer, in his petition, alleged that the show “disseminates a
misleading and negative portrayal of anti-drug enforcement agencies, thereby eroding
public confidence in law enforcement institutions.” He further claimed that the series has
been “deliberately conceptualised and executed with the intent to malign Sameer
Wankhede’s reputation in a colourable and prejudicial manner.”

Since the show’s release, viewers have pointed out a character in the first episode who
bears a striking resemblance to Sameer, the former Narcotics Control Bureau (NCB)
officer who was involved in the high-profile 2021 investigation and subsequent arrest of
actor Aryan Khan.

In the first episode, a boisterous officer, identifying himself as part of the ‘war against
drugs’ and affiliated with the 'NCG', barges into a Bollywood party while denouncing the
industry’s alleged drug culture. The character’s attire—a white shirt paired with dark
trousers—along with his haircut and physical appearance, closely mirrors Sameer,
prompting social media speculation that the portrayal is intentional.

While the creators have not officially confirmed any connection between the character
and the ex-NCB officer, online discussions suggest many believe the resemblance is
deliberate.

In his legal action, Sameer has filed a defamation suit against Red Chillies
Entertainment—owned by Shah Rukh Khan and Gauri Khan—Netflix, and associated
parties. The plea requests a permanent and mandatory injunction, a formal declaration,
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and compensation for what the officer describes as a “false, malicious, and defamatory”
representation in the Netflix series Ba**ds of Bollywood*.

The series has also drawn attention for another controversial scene in its finale featuring
actor Ranbir Kapoor. The National Human Rights Commission (NHRC) has
recommended that the Mumbai Police register an FIR against Kapoor, the production
company, and Netflix. This action follows a complaint from the Legal Rights Observatory
regarding the depiction of banned e-cigarette use on-screen without proper disclaimers.
NHRC member Priyank Kanoongo wrote to the Commissioner of Mumbai Police, urging
legal action under the Prohibition of Electric Cigarettes Act, 2019.
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Bads Of Bollywood: Sameer Wankhede Moves Delhi High Court Seeking
Permanent Injunction On Netflix Show For Allegedly 'Mocking' Him

https://www.republicworld.com/entertainment/ott/web-series/bads-of-bollywood-sameer-
wankhede-moves-delhi-court-seeking-permanent-injunction-on-netflix-show-for-
allegedly-mocking-him

25 September 2025 at 15:23 IST

Bads Of Bollywood: As per sources, an Indian Bureaucrat and Indian Revenue Service
officer, Sameer Wankhede, moved to the Delhi High Court seeking an injunction on the
show directed by Aryan Khan.

Ba***ds Of Bollywood: Indian Revenue Service officer, Sameer Wankhede, has moved
to the Delhi High Court seeking a permanent injunction against the recently released
Netflix show Ba****ds of Bollywood. Directed by Aaryan Khan, the 8-episode show
debuted on the streaming platform on September 18.

In his plea, Sameer has alleged that one particular scene in the show ‘mocks’ him. The
matter was mentioned before the High Court today. It remains unknown which scene
the Indian bureaucrat mentioned in his petition. However, upon the show's release,
eagle-eyed fans spotted one character from the show looking too similar to the former
Narcotics Control Bureau officer. For the unversed, Sameer Wankhede is the same
officer who arrested Aryan Khan in the infamous 2021 drug case investigation.

The said character appears in the first episode of Ba***ds Of Bollywood. The sequence
features a loud officer claiming to be a part of ‘war against drugs’ and 'NCG', storming
into a Bollywood party while ranting about the industry being riddled with the problem of
substance abuse. His white shirt and dark pants outfit, along with his haircut and
physical features, remarkably match those of Sameer Wankhede. While the makers of
the show have not confirmed that the character is based on the ex-NCB officer, social
media users are convinced that the role is no mere coincidence.

Other legal troubles faced by Ba***ds Of Bollywood

Not just this, a scene featuring Ranbir Kapoor in the finale episode of the show also
landed in hot water. The National Human Rights Commission (NHRC) urged the
Mumbai Police to register an FIR against actor Ranbir Kapoor, producers, production
company and OTT platform Netflix for allegedly airing the use of banned e-cigarettes on
screen without a warning or disclaimer. After receiving a complaint regarding the same
from the Legal Rights Observatory, the NHRC member Priyank Kanoongo wrote a letter
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to the Commissioner of Mumbai Police, urging them to take legal action against the
actor, production studio and the OTT platform for the violation of the Prohibition of
Electric Cigarettes Act 2019.
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Sameer Wankhede takes Aryan Khan's series The Bads of Bollywood to
court over defamation, seeks damages of Rs 2 crore

https://m.economictimes.com/magazines/panache/sameer-wankhede-takes-aryan-
khans-series-the-bads-of-bollywood-to-court-over-defamation-seeks-damages-of-rs-2-
crore/amp articleshow/124113898.cms

Sep 25, 2025, 04:28:00 PM IST

Sameer Wankhede has filed a lawsuit in Delhi High Court. He has sued Netflix and Red
Chillies Entertainment. The suit concerns the web series Ba**ds of Bollywood.
Wankhede alleges defamation and misrepresentation of the 2021 drugs-on-cruise case.
He seeks a ban on the series and Rs 2 crore in damages. The money is intended for
the Tata Memorial Cancer Hospital.

Former Narcotics Control Bureau (NCB) officer Sameer Wankhede has dragged Netflix
and Shah Rukh Khan’s production house, Red Chillies Entertainment, to the Delhi High
Court over Ba**ds of Bollywood*—a recently released web series directed by SRK’s
son, Aryan Khan. Wankhede claims the show paints him in a false, malicious light,
twisting the 2021 drugs-on-cruise case to damage his reputation.

Wankhede, has alleged that the series not only targets him personally but also “erodes
public confidence” in anti-drug enforcement agencies by misrepresenting events tied to
Aryan Khan'’s arrest and subsequent release. He has named Red Chillies, Netflix, and
others as respondents in his defamation suit.

According to ANI, the former officer insists the timing of the release is especially
problematic, since proceedings involving him and Aryan Khan are still pending before
the Bombay High Court and the NDPS Special Court in Mumbai. By presenting a
skewed narrative while judicial scrutiny continues, he argues, the series unfairly
prejudices public opinion. The petition goes further, pointing to a controversial sequence
in which a character makes an obscene gesture after recital of “Satyamev Jayate.”
Wankhede’s legal team argues that this act violates the Prevention of Insults to National
Honour Act, 1971, attracting penal consequences for its offensive and insensitive
portrayal.

He has also claimed that parts of the show fall foul of the Information Technology Act
and the Bharatiya Nyaya Sanhita (BNS), accusing the creators of using obscene
content that offends national sentiment.
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Interestingly, Wankhede isn’t asking for damages for himself. Instead, his lawsuit seeks
Rs 2 crore in damages, with the amount to be donated to the Tata Memorial Cancer
Hospital for the treatment of cancer patients. Alongside this, he has requested the court
to restrain the streaming and distribution of the series, while officially declaring it
defamatory. The Delhi High Court is expected to take up the matter soon.

NHRC stepped in

The National Human Rights Commission (NHRC) had earlier stepped in following a
complaint against Netflix's web series The Ba**ds of Bollywood. The complaint alleges
that actor Ranbir Kapoor was shown using banned e-cigarettes on screen without any
statutory warning or disclaimer.

In response, the NHRC has written to the Secretary of the Ministry of Information and
Broadcasting, urging action to restrict such content, citing its potential influence on
young viewers. The Commission has also addressed a letter to the Mumbai Police
Commissioner, asking the police to register an FIR against Ranbir Kapoor, the
producers, the production house, and OTT platform Netflix for violating the Prohibition of
Electronic Cigarettes Act, 2019.
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‘How can we send blind children to the streets?’: No recognition certificate,
Delhi’s Institute for the Blind to be shut in 2 weeks

https://indianexpress.com/article/cities/delhi/no-certificate-of-recognition-institute-for-the-
blind-in-delhi-set-to-be-shut-in-2-weeks-10269719/

September 25, 2025 11:18 AM IST Sophiya Mathew

The Directorate of Education on September 20 ordered the immediate closure of the
school and hostel. It cited the absence of a mandatory certificate of recognition due to
lack of land allotment papers.

Students huddled over evening snacks, moving cautiously along yellow tactile tiles while
resting against each other for support — at a glance it looks like a usual day at Institute
for the Blind, Panchkuian Road. However, a sense of unease hung over the staff at the
institute — in two weeks, these classrooms and corridors, which the visually impaired
children know so well, could disappear forever.

The lives of the institute’s 115 students have been upended by a notice issued by the
Directorate of Education on September 20, ordering the immediate closure of the school
and the hostel.

The students, mostly from states including Bihar, Uttar Pradesh and Uttarakhand,
belong to economically backward backgrounds.

The notice, issued by Deputy Director (Education) Zone 26, cited the absence of a
mandatory certificate of recognition due to lack of land allotment papers. It claimed that
“no remedial action” was taken despite letters sent to the institute in 2019 highlighting
“substantial and material deficiencies” in its application seeking recognition. Section 4 of
the Delhi School Education Act, 1973 requires land documents as proof of ownership.

The institute’s administrative secretary, Jai Prakash Sharma, claimed that the
management has filed an application seeking recognition on September 19, requesting
that the land clause be waived. He also recalled that in 2013, the management had
applied for recognition from the DOE. Sharma added that the institute received no reply
to the application.

Founded in Lahore in 1939 and relocated to Delhi after Partition, the institute was set up
following Mahatma Gandhi’s verbal instructions, officials from the institution said.

“This institute was set up at the behest of Mahatma Gandhi. We have approached all
authorities for land allotment documents, including the SDM, Waqf Board and Land and
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Development Office (L&DO). How can we send blind children to the streets?” asked
Sharma.

The DoE notice has directed that all academic and residential activities cease within two
weeks, warning of penalties of up to Rs 1 lakh and Rs 10,000 per day for continued
violations.

The institute, however, contested the DoE’s claims. “The infrastructure, including hostel
rooms, kitchen and computer lab, is in good condition. These are wrong allegations,”
said Sharma.

Maintaining that the NHRC had made no follow-up visits since raising safety concerns
last year, he added that the institute holds a 2019 health No Objection Certificate from
the New Delhi Municipal Council and a registration certificate from the Department of
Social Welfare.

While a fact-finding team in September 2023 had reported gaps in basic infrastructure
and safety arrangements found at the institute, the National Human Rights Commission
(NHRC) had flagged gaps based on a news report on June 30, 2023.

The DoE has also pointed to complaints from resident students about personal safety,
including at least three POCSO cases in which three of the resident inmates were
booked.

Denying that the school is unsafe, Sharma said, “We have tried to evict the resident
students who are forcibly staying after completing Class 12 and sought the police’s help
in the matter.”

A dispute related to the school is being heard by the Delhi High Court, which on August
13 had directed the DoE to file an affidavit on the institute’s recognition status and the
validity of its actions.

For staffers like Surender Kohl, who has worked at the institute for 17 years, the
uncertainty is deeply personal. “The students here come from poor backgrounds... We
don’t know what will happen now. Some staff members have been here for 30 years. It
is like a family here,” she said.

In 2006, the institute was recognised by the Limca Book of Records as the country’s
oldest extant blind school. It has 35 rooms, 11 teachers, and provides four meals a day,
along with free education till Class 8 and hostel facilities till Class 12 to the students.
The institute has another school, which is recognised, for the visually impaired male
students in Amar Colony.
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Aryan Khan's Ba***ds of Bollywood in trouble? Sameer Wankhede moves
Delhi High Court against Netflix show for 'mocking him

https://quifnews.com/entertainment/aryan-khans-bads-of-bollywood-in-trouble-sameer-
wankhede-moves-delhi-high-court-against-netflix-show-for-mocking-him-1.500282945

September 25, 2025 | 13:24 Manjusha Radhakrishnan

The officer, who arrested Aryan on drugs on cruise case, claims the hit OTT show
mocks him

Indian Revenue Service officer Sameer Wankhede has approached the Delhi High
Court, seeking a permanent injunction against Netflix's recently released show The
Ba***ds of Bollywood, directed by Aryan Khan.

The allegation

In his petition, Wankhede claims that one particular scene in the eight-episode series
‘mocks” him. While the exact scene was not specified in court, many viewers pointed
out that a character introduced in the opening episode bears an uncanny resemblance
to the former Narcotics Control Bureau (NCB) officer.

The sequence features a loud officer dressed in a white shirt and dark trousers, ranting
about the “war on drugs” while storming into a Bollywood party. His mannerisms,
haircut, and appearance are said to closely mirror Wankhede — who was notably
involved in the high-profile 2021 drug case that saw Aryan Khan'’s arrest.

Other legal troubles for the show

This is not the first time Ba***ds of Bollywood has come under scrutiny. A scene
featuring actor Ranbir Kapoor in the finale triggered a complaint over the use of e-
cigarettes without statutory warnings. Following a petition by the Legal Rights
Observatory, the National Human Rights Commission (NHRC) wrote to the Mumbai
Police Commissioner, urging legal action against Kapoor, the production company, and
Netflix under the Prohibition of Electronic Cigarettes Act, 2019.

What's next?

The Delhi High Court has acknowledged Wankhede’s plea. Whether the show’s
depiction was purely fictional or a direct mockery of the ex-NCB officer will now be
determined in court.
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Global Digital Health Summit Sets Roadmap for Scalable Healthcare
Transformation

https://www.deccanchronicle.com/lifestyle/health-and-well-being/global-digital-health-
summit-sets-roadmap-for-scalable-healthcare-transformation-1906072

25 September 2025 1:43 PM

Summit launches world’s first Al Pyramid Framework, unveils Hippocratic Oath for the
Digital Age, and builds global consensus on ethics, infrastructure, and scalability

The Global Digital Health Summit (GDHS) 2025 concluded in Mumbai with a vision to
reset, rewire, and re-scale healthcare systems worldwide. Over three days, more than
2,000 leaders from 30 countries — including policymakers, clinicians, technologists, and
patient advocates — reached consensus on frameworks to drive ethical, secure, and
scalable adoption of digital health.

A key highlight was the launch of the world’s first Al Pyramid Framework, a staged
roadmap for embedding artificial intelligence into healthcare with governance standards
and measurable outcomes. “This is healthcare’s defining moment,” said Dr. Rajendra
Pratap Gupta, Chairman of GDHS. “Artificial intelligence is not just a tool, it is a
structural shift in how we design, deliver, and experience care. The Al Pyramid
Framework will ensure professionals are not only users but creators and shapers of Al.”

Ethics and equity remained central themes, with the introduction of a Hippocratic Oath
for the Digital Age — a pledge binding technology to transparency, safety, and patient-
centered responsibility. Shri Bharat Lal, Secretary General of the National Human
Rights Commission, emphasized, “The right to life, the right to health, the right to health
care, and the right to access affordable services are all fundamental human
entitlements.”

India’s digital public infrastructure was showcased as a global model. Shri Abhishek
Singh, IAS, noted, “In rural healthcare, Al can bridge the technology gap by enabling
early, low-cost diagnosis and better quality of life.”

From a global lens, Bakul Patel, Chair Emeritus of GDHS and Senior Director of Global
Digital Health Strategy & Regulatory at Google, stressed scalability: “Modern platforms
let us build and deploy clinical apps in minutes, improving access and saving time for
clinicians and patients.”

The summit also highlighted cybersecurity, workforce readiness, and the startup
ecosystem, culminating in the Global Digital Health Special and Innovation Awards. By
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moving from vision to implementation to scale, GDHS 2025 has outlined a
comprehensive template for digital healthcare transformation — balancing innovation
with ethics and global equity.
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Sep 25, 2025, 12:47 PM IST Rupak Mishra
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